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3meer/ ORDER

Per Bench :

This is an appeal filed by the revenue against the order dated
08.01.2024 of the Id. CIT(A), Kolkata-27, passed in DIN & Order
No.ITBA/APL/S/250/2023-24/1059488450(1) for the assessment year
2015-2016.

2. The appeal of the revenue is barred by 81 days. In this regard, the
revenue has filed an application for condonation of delay stating therein
sufficient reasons, which are plausible and not found to be false.
Accordingly, we condone the delay of 81 days in filing the present appeal
by the revenue and the appeal is heard on merit.

3. At the time of hearing, it was pointed out by the Id. AR of the
assessee that the assessee has already gone into Vivad Se Vishwas

Scheme 2024 (VSVS 2024 Scheme), and the assessee has received the




ITA No.1225/Kol/2024

acknowledgement of Form 1, therefore, prayed that the appeal of the
revenue stands infructuous.

4, In view of the above, the appeal of the revenue is dismissed as the
same having been infructuous on account of the fact that the assessee has
already availed to settle the issue through VSVS Scheme 2024 for which
the Id. Sr. DR did not raise any serious objection.

5. In the result, appeal of the revenue stands dismissed.

Order dictated and pronounced in the open court on 19/05/2025.
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